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lieari Mrs, P. Priyamada, 

Leaied Counsel apearing for the 

Govt "iv. 

for the State of Orissa and Mr1Oash, 

Learned Additional Stan dine Counsel 

appearincl for the Union of India and 

perused the materials placed on record 

From the facts of the cas., 

it revealed that the Applicant was 

promoted to the Post of ASstCommandant 

O$&ssa Armed Police Service vide notifia. 

tjon dated 21,5.1$0iy filing the present 

Oriina1 Application ,the Applicant has 

prayed for a direction for incl.ision of 

his name in the IPS cadre.The Pull bench 

of this Trii*unal,after goinai through 

various facts of the cases and the law 

overnir)g the recruitment to the Indian 

Police Service,have already answered 

the issues raised by the Divisin*eryh 

of this Trisunal vide its order dated 

lth April,2e02 rendered in CA Nos.276, .: 

277,273 and 331 of 13 hojding that the 

Asst.Commadants of Orissa Military 

Police and Dy Supdt,of Police did not 

fo rm one cadre p rio r to 5 • 11 • $0 and al so 

that the State of Orissa having not issued 

with any specific declaration with regard 

to equivalance of Asst,omrnandants of Aried 

Police with teputy Supdt.of State Police 

for promotion to IPS till 4.111$80 the 

rnemes of this service i.e, the Applicrt 
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were not e1ii1e for ax,mtion' 

to India Police Service unier re!ulation 

2(j)(ii) of IPS (Appointment y  Pmotion) 

Reu1ation,155to  

In View of the findings of the 

ll Bench  of this Triin1,we see no 

merit in this O.A. which is accorin!1y 

ismisseô for being ievoiá of any merit. 

No costs. 	
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